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CENTRAL ADMINISTRAT IVE TRIBUNAL
PRINCIPAL BENCH : NEW DELMI

0.A. Nes:

708, 745, 746, 747, 748, 749, 750, 751, 752, 753,
799, 810, 811, 817, 828, 829, 833, 834, 842, 843,
Ba4, 845, B46, 847, 899, 900, 932, 989, 996, 1006,

1009, \~%3 of 1990

Neuw Delhi this ths 18th July 1994

Hen'ble Shri J«.P. Sharma, Member (3J)
Hen'ble Shgi B.K. Singh, Member (A)

1.

Applicants j_.n f.A.No.

Shri N.K, Sh.r.a'

B=4, Delhi Administratisn,flats,
Medel Teun,

Delhi.

2. Shri Braj Raj Singh Rathaur

S.

. 60_

'70

8.

18 Delhi Administration Flats,
Greater Kailash Part I,
New Delhi.

Shri Tarlechan Singh
A-115 Madhuvan,
New Dalhi .

Shri Ajay Dewan,

5 Shankmacharya Marg,
Civil LinB-.

Delhi,

Shri Zisullah Siddiwui,
677 Kamaljit Sandhu Bleck,
fsian Games Village,

New Delhi .

Shri Vinay Bhushan Dubey,
224 Jhelum Hestel,
INU, New Delhi,

Shri Arun Kumar Sharma,

- 131 New Manglapuri Mehrauli,Read,

Neu Dslhi

Shri Rajendar Prasad,
F-108, Sector 20 NOIDA,uUP

9 Shri Ashutesh Kumar,

10.

1.

70 Greater Kailash,
New Delhib T

Shri Raj Singh, '
46 Asheka Park Extentien,
New Delhi.

Shri Kapal Kumar Vehra,
121 Secter 15A, NOIDAZ UP
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745/90

899/90

1009/90

1006/90

996/90

989/90

932/90

900/90

847/98

846/90
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12. Shri Surender Singh,
PR C=8 Shivaji Ee;k
New Delhi.
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13. Shri Randhir Singh Punia,
go s Flat Noo 61--Dg GBIxColeny, .i.:3y.
Vasant Vihar, ' -

New Delhi-110 057.

{!u:; L

443,y Shri Jai Pal Singh,. .. .
"Flat Ne. 5130 Sedtor .k ; "
Pecket 7, Vasant Kunj,
‘New Delhi-110 037.

15. gtgioohirondra Kumar,
maten fficers Flat 23 tan g
225 Centpal Jafl: 1h:r?,44;;“; :
New Delhi. S
~16.. . Shri Umesh Kumar Tyggi, g
w"‘*:"””11 A Delhi Admxnistratiun‘ﬁlats, @,ggasfégo

New Mahabir Extentien, ;. . .. ;. .. |

Vj.kaspuri, i - V:.J :‘,:J'} o ;' S d ‘;“' ;i,,

New Delhi., T T

GQtZ%ﬂ?Shri Anil Mehta, . ~....x = sgl 110833490

= 0
c 4/117 &gqurquL v%kgpneqéigeeqiﬂ,
NGU alhlo rED ;.“i.:g“f-{ieu .

18. Shri Manjit Rai :
Bahadurgarh Road, ;f-,ﬁ ; v: cLoasia
Delhi. : L ",‘:’3;; G ~: HEEEEI 'L’
- 19, Shri Om Prakash Mehra, G us 525/90
38 B, Pecket B, Mayur Vihar,
®slhi-110 091, _
AR Pongtes o fl Y lf.. R L A
20. Shri Girish Chandra, ‘ :..-817/90
D-17 Deihi Adninistrakiqn Flats, ,g _—
Timarpur, Oelhi, -.\éi't-i'-?‘}"_%

21,, Shri Vinod Kumar Singh Chauhan, 749/90
S2NTETY Delhd Adminietrag}qp«f}gt,~,gg;w bz LG
Upper Bela Read,  ...:.i .. Bied

Delh£-110 0s4, s

2."" shii Vined Kumar Jain, '
1717 Gulabi Bagh,
New Delhi.
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23. Shri Devi Prasat’Dwivedi '
- 'D=17 Delhi Admn,. Flats, 751/90
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58 Dakshna Puram,
J eNoUe. » NEU Del!\i.

25.
1690 Gulabi Bagh,
Delhi-110 007,

26 . Shri Rakesh Bhatnagar, -~

" 774701 Delhi Admicdistration ;_'rﬁ,i.gag‘_ 3

Gulabi Bagh, . D
Delhi-110 007. e

1 3/23 Gulabi Bagh,
New Delhi. .
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28.° Shri S.K. Saxens; - -

.’}‘3\

Delhi-110 007.

729

, k Delhi-110 083.

30, -
‘ -House No. 7, Type v, . -
OCP South Office Complex,
.. Hauz Khas, ‘ .
n “""”f‘ZNGU’Delhio D

'31.  Shri Jaya Dev Sarangi -
» 77 A=1 Jail Read, ShE TR
: ' Central Tihar Jail,” - °
‘ DBlhio !

wa

32. Shri Alek Srivastavaj -/@¢ 0%
G=24 Neuw Boys Hostel, - % :
Jammu Universit ’

~Jammu Tgbi (J&Kyj ,

(By Advecate : Nene)

1o Unien of India, B IR
threugh the Secretary, : ,
Dept. ef Perssnnel and Training,

Ministry ef Persennsl Public Grievances

and Pesnsiens, -

The Secretary,
Unien Pyblic Service
Dhelpur Heues,
Shehjashan Read,

New Delhi,

2,
Cemmissien,

(By Advecate 3 ShriP.H. Remchandani)

Shrl Rejesh “‘fiiﬂ}ﬂﬁﬁﬁla;“ €~fﬁﬁ

'Shri Surys Kant Singhffq&aﬁffiifw;'i:i747/90

1688 Gulabi Bagh, <" "%’ " zﬁfg"fﬁfii

s$hri Devender Kumar Shaﬁwﬁiﬂ{}“ffh
B-33 Saref Péapal Thald Extension, -

- 799790

. ses Applicants

26, Shrd Shashi Bhushan Singh, it - 152/90
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Shri Rajinder Singh, -~ ' -

WB1Q£20' |

oo -Rcsplna;nta

(17 a1l the-storsedet: ., |
‘ S A S

BeA.




" ERE RS

iy Al doe Bl w3t OF esudn 2d a3
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over-age tc take the IAS 61v11 Sorvice Examination, 1990

#th oo Ly ai wegesanh dtue % LR =R

can be allouad hy giving banerlt of taking another attempt
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. as a number of tines have been raiaad but'fixing the cut
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off at 31 yaara as on 1.8.1990. All these applicunto did
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adgld
, not avail of‘ f‘our tinaa un 1989 the numbar of attampts

‘ O 2 < -y ~ .
Fioaoy matmatan zuiwnn T wslitas o el SURTEE:

- allowed to tha candzdahes uho are tak:lng Civil Seroice
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. Ex-nlnation uas restricted to only thrao. An intorlm
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, tnem oz oranbtdoes CThats ditedtion Ubl that thé applicaents should be
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ofdthutage limit 16 thke the Civil’ Service Examination
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Eavcm :«bhe.hlmisaxon form. .nv {esued the: admission: cafd for entry
o grEALELLTIn atd the sait Civil: Sérvice:Exanination to: thavhppllcanta
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wecsed oeis applicants: in Axthas’l'uibplifcatio‘n’bé heve: be‘hn-v'»that sinca ‘they
cadostinie duhaye. not availed af four timts and the-rule’ bf: four wim
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Principal Bench by its order dated 14.2.199% held that
frequent changes :in €ha upper. ash.ltnlt shd ths number of
attGMpts to ba given to the candidates 1. not in public
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interest. By puch hcts,not only tha credibil?fy of
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the daciaion‘h;kers cones under 8 cloud, but the confidence
of thoae affacted by euch dacision is shaken.‘ In the
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earlier pﬁrt of the judgcnent[tha same case the Bench
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hna obaerved that the fact that the policy 1s'be1ng
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oubjected to change fron tine to time by the Contral
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Govarnnanfiin tha exerciae of pouerc confarrod upon it
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under the rogulationa does not lead to an 1rrasist£ble

conclusion that tha p@uér 1babeing or has been exercised
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arbitrarily or on irralevant and extraneous cunaidorations.

~uBa. . Though: none:of: the:applictants- are present today and,
the matter has been on.board since:last more £han a month,
~ueafeai.that'iheae‘applicanta-either have lost interest

-, in pursuing this matteér as there is nothing on record

227 smto:show..in the order: shests  of aach and every - file that
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cns eny: permission; was gr;nbei:zfzkhstappi#cantp to take Civil

-Main Examination, 1990 nor of the applicants have moved -

;:;any;ﬂisc;,petitipuathat-ha?hns_quulified_.in/the preliminary
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.~ infructuous. UWe ﬁfé;ingtbb ysar. 1994, -All these applicatibﬁl

- thersfore:are dianiaead;;eamingsthe;partigaitqﬁbaat their

-own_costs, _A copy. of;this order be plated..in.sach and every

~,a“:filagonrthe;abgveino&pd,ﬂkgu;@Hpua»erymit;ibhnade clear

. .that if all the applicants have since taken the examination
.. 8nd slso appearcc in the Civil Service Main Examingtion,

. 1990 and also qualified and has been given..to posting he
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shall have a right to get arreview of the aforesatd order

according to/}7u. | - | ; /i"‘b

. Sfﬁﬂﬁ) o | (3-P; Sharma)
Member (A) | fember{d) r
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